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Shri Jaipal Singh (Ranchi West): 
From the answers in the statement 
it is obvious that the Bharat Sevak 
Sam'aj has been, though not a com-
plete failure, very ineffective and if 
50, why does the Government not 
enlist the service of any other 
agency? 

Shri Mehr Chand Khanna: I am 
sorry if I have created that impres-
sion in the mind of the hon. Mem-
ber. Bharat Sevak Samaj is doing 
very good work and there is no cause 
for any complaint. 
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Shrimati Lakshmlkantbamma: Sir, on 
a point of clarification. Because of the 
human lives, I want to ask whether 

Government will issue instructions to 
see that people are not driven from 
public places. 

Mr. Speaker: I cannot allow any 
more questions. There is another 
calling attention notice about the 
Delhi Milk Supply and it will be 
taken up at 5 O'clock .. (Jllt~rr!tp
tions.) There is no half nn h.:>ur dh,-
cUlsion. Now, papers to be laid on 
the Table. 

12.27 hrs. 

PAPERS LAID ON THE TABLE 

W AGE BOARD FOR ENGINEERING INDt;S-
TRIES EXCLUDING STEEL PLANTS 

The Deputy Minister in the Minis-
try of Laboar and Employment (Shri 
R. K. Malviya) on bebalf of Shri 
D. Sanjivayya: I beg to lay on the 
Table ~ cop,,· of Government Resolu-
tion No. WB-4(3)/64 dated the 12th 
December. 1964. regarding setting up 
of Wage Board for the Engineering In-
dustries excluding the Steel Plants. 
[Placed in Librat'Y. See No. LT-3632/ 
64]. 

ANNUAL REPORTS AND AUDITED ACCOUNTS 
ETC. OF FERTILISER CORPORATION OF 
INDIA, AND THE INDIAN DRUGs AND 
PHARMACEUTICALS LTD .. NEW DELHI 

The Minisl.er of State in the Minis-
tnr of PetroleUm and Chemicals (Shri 
Aial:esan) : I beg to lay on the 
Table a cop~, each of the following 
pup"r5:-

(i' raj Annulll Report of the Fertili-
zer Corporation of India Limit-
eil. New Delhi, for the year 
1963-64. along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon, under sub-
SEction (1) of section 619A ':If 
the Companies Act, 1956. 

(b) R"view by the Government on 
the working of the abo\'e 
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Compahy. [Placed ;.11 l.iilJary. 
see No. LT-3633j64]. 

(il) (a) Annual Report of the Indian 
Drugs and Pharmaceuticals 
Limited, New Delhi, for the year 
1963-64. along with the Audited 
Accounts and the comments of 
th.. Comptroller'. and Auditor 
Gener,,1 thereon, under sub-
section (J) of section 619A of 
the CC'mpanies Act, 1956. 

(b) Review by the Government on 
the working of the above 
Company. 
[Placed in Library. see No. 
LT- 3634/64]. 

NOTIFICATION UNDER DISPLACED PERSONS 
~ COMPENSATION AND REHABILITATION) 

ACT 

The Dpputy Minister in the Ministry 
of Rehabilitation (Dr. M. M. Das): I 
beg I Q lay on thE Table a coPy of 
the Di.pJac"d Persons (Compensation 
and HchabiLtotion) Third Amend-
ment Hull's. 1964, published in Noti-
fication No. G,S,R. 1679 dated the 28th 
::\'ovemb .. r 1964 under sub-section (3) 
of section' 40 of' the Displaced Persons 
(Compcmation and Rehabilitation) 
Act. 1954. [Placed in Library, see 
No. LT-3635j64]. 

12.28 hrs, 

MESSAGE FROM RAJY A SABHA 

Secretary: Sir. I have to report the 
fo!1owing message received from the 
Sceretary of Rajya Sabha:-

"In accordance with the provi-
sions of sub-rule (6) of rule 186 
of the Rule, of Procedure and 
Con(\uct of Business in the Rajya 
Sah:,a, I am directed to return 
herewith the Wealth-tax (Amend-
ment) Bill, 1964, which was passed 
loy the Lok Sabha at its sitting 
held on the 2nd December, 1964, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House has no 
recommendations to make to the 

Action taken on points 
made boy Members during 

discussion on Railway Budget 
Lok Sabha in regard to the said 
Bill." 

12,28~ hrs, 

COMlIUITEE ON PRIVATE MEM-
BERS' .l:HLLS AND RESOLUTIONS 

FIFTY -FOURTH REPORT 

'Shri Krishnamoorthy Rao (Shl-
moga): I beg to present the Fifty-
fourth Report of the Committee all 
Private Members' Bills and Resolu-
tions. 

n.28-3 4 hr~. 

PETITION HE: EXTENSION OF 
~lAHARASHTRA LAND LAWS ETC, 

TO NAGAR HA VELI 

Shri Nambiar (Tiruchirapalli): 1 
beg to present a petition signed by 
Shri Bhadalva Navasha Gond and 
others regarding extension of land 
legislation End other measures in 
Maharashtra to Nagar Haveli regIOn. 

12.29 hrs. 
STATEMENT HE: ACTION TAKEN 

ON POINTS MADE BY MEMBERS 
DURING DISCuSSION ON RAIL-
WAY BUDGET 

The l\Iil1i.-t .. r of Railways (Shri 
S, K, PatH): In the course of the dis-
cussions on the I&st Railway Budget, a 
nelmber of constructive suggestions 
relating to the working of the Rail-
ways We!"'2 made by Hon'ble Members. 
Copies of the debates in this House 
as well as .he other House were subse-
quently .ent by the Railway Board to 
the various Raiiwav Administrations 
for scrutiny, with -instructions that 
suitable action should be taken 
wherever required. In fact, some 
Hon'hle Members might have not"iced 
for them<elves the concrete action 
which has been, or is being taken, by 
Railway Administrations in respect of 
some of their suggestions, 

The Railway Minister had at that 
time promised to arrange to send 


